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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

Original Application No.188 of 2024 (SZ)

Muhammad Risham,

House No.12/163, Nambyattil House,

Naduvannur Post, Kozhikode,

Kerala- 673 614 ...Applicant
VS

1. District Collector,
Kozhikode Collectorate, Civil Station P.O.,
Kozhikode - 673 020
Phone: 0495 2371400
Email: dckzk.ker@nic.in

2. The Chairman,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi - 110 032
Email: ccb.cpcb@nic.in
Phone: +91-11-43102030

3. The Member Secretary,
Kerala State Pollution Control Board,
Pattom P.O., Thiruvananthapuram - 695 004
Phone: [Phone number]
Email: [Email]

4. Joint Chief Controller of Explosives,
Petroleum & Explosives Safety Organization (PESO),
South Circle, A and D-Wing, Block 1-8, Second Floor,
Shastri Bhavan, 26 Haddows Road,
Nungambakkam, Chennai - 600 006
Email: jtccechennai@explosives.gov.in
Phone: (044) 28281023

S. Reliance BP Mobility Limited,
Indian Oil Bhavan,
8/1079, Avinashi Road,
Coimbatore - 641 018
Email: [Unknown]
Phone: +91 9585958578

6. Shekeen Imbichi Moidy,
Padikkal House,
Naduvannur, Koyilandy Taluk,
Kozhikode District - 673 305
Email: [Unknown]
Phone: [Unknown] ...Respondents
Lot B4 93nsi
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COUNTER AFFIDAVIT FILED BY THE STH RESPONDENT

I, Dileep Kodoth, State Business Development Manager - Kerala, ip the
abovenamed 5th Respondent, Reliance BP Mobility Limited having office 5
I Floor, Chandrika Chambers, S.A. Road, Vytilla Junction, Cochin — 682

019, having come down to Chennai, do hereby solemnly affirm, and stay
as follows:

The Sth Respondent, Reliance BP Mobility Ltd (“RBML”) is an authorized 0j]
Marketing Company (“OMC?”) for retail sale of transportation fuels in India,
The Respondent carries out its businesses under the brand name “jio-bp”
and offers Indian consumers a full slate of transportation fuels and mobility
solutions with market-leading consumer benefits alongside a spectrum of
ancillary services. The 5th Respondent company adheres to stringent
safety, environmental, and operational standards, aligning with national
regulations and international best practices. As an OMC, RBML holds a
robust track record of compliance with statutory requirements related to
the establishment and operation of fuel retail outlets. This commitment is
evident through its meticulous adherence to all applicable regulations and

guidelines issued by authorities including the Central Pollution Control

Board, Petroleum and Explosives Safety Organization etc.

The 5Sth Respondent respectfully submits this counter affidavit in response
to the Original Application (“Application”) of the Applicant. The 5t
Respondent denies all and sundry the contentions, averments, statements,
submissions and allegations made by the Applicant in the Application,
which are inconsistent with and/ or contrary to all that is set out
hereinbelow. The S5t Respondent states that nothing stated in the
Application is admitted, nor should be deemed to have been admitted by or
on behalf of the 5t Respondent for want of specific non-traverse, or

otherwise. The 5th Respondent craves leave to file an additional affidavit, if

and when necessary.
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3) It is respectfully submitted that the address mentioned for the 5th
Respondent, Reliance BP Mobility Limited, in the cause title as "Indian Oil
Bhavan, 8/1079, Avinashi Road, Coimbatore - 641 018" is incorrect and
does not pertain to Reliance BP Mobility Limited. Consequently, the notice
served at this address is not properly directed to the 5th Respondent. The

correct address of the 5th Respondent is as below:

Reliance BP Mobility Limited
I Floor, Chandrika Chambers,
S.A. Road, Vytilla Junction,
Cochin - 682 019.

4) At the outset, the present Application under Section 18(1) r/w Sections 14
& 15 of the National Green Tribunal Act, 2010 (“Act”) is not maintainable
in law and the same is liable to be dismissed in limini. This 5th Respondent
denies the allegations and averments contained in the Application filed by
the Applicant. It is submitted that the grievances raised by the Applicant
are unfounded, lack substantive merit, thoroughly misconceived in as
much as the Applicant has no locus standi to complain against the
legitimate and proper exercise of power in granting permissions by the
statutory authorities concerned. The Applicant has not demonstrated any
tangible injury or infringement of legally protected rights, which renders
the present Application unsustainable and necessitates outright dismissal

of this Application.

S5) The material and pertinent facts germane to the present case are set out by
this 5t Respondent. On 07.05.2021, the 5 Respondent, issued a Letter
of Intent (“LOI”) to the 6t Respondent proposing to set up a petroleum
Retail Outlet (“‘RO) at the site measuring 1422.32 sq. m. comprised in land
bearing Survey No.198/4, located in Naduvannur Village, Koyilandy Taluk,
Kozhikode District, within the State of Kerala (“Site”). (ANNEXURE - I). This

step initiated the formal process of establishing the retail outlet in line with

the regulatory requirements applicable.

bility Limited
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6) Subsequently, on 07.07.2021, the 5t Respondent submitted an APplicatj,,
for the District Magistrate’s No Objection Certificate ("DMNOC”) unde, Ruje
144 of the Petroleum Rules, 2002 under the Petroleyn Act
1934.(Annexure II) 1t is pertinent to note that the Applicant hag Taiseq
objections even then before the District Magistrate against setting Upa Ry
at the Site. Further to the same, the District Magistrate investigateq the
issue through the Tahsildar, Koyilandy, Regional Fire Officer, Fire &
Rescue, District Superintendent of Police, Kozhikode Rural and Executiye
Engineer, Roads Division, Public Works Department. After having the issye
thoroughly scrutinized, all the officials have cleared the Site with respect to
each of their subject matter and gave their no-objection report to the
District Magistrate. The District Magistrate based on the clearance from all
the officers concerned, have granted the final DMNOC for establishing the
pProposed RO vide his proceedings dated 01.12.2023. (ANNEXURE - III) In
addition, the District Magistrate in his proceedings has recorded that PESQO

has issued initial approval permitting construction of the proposed RO.

i

~—

Subsequent to an application made by St Respondent by 09.08.2021,

Petroleum & Explosives Safety Organization (‘PESO”) granted the initial

approval for construction of the proposed RO to the 5th Respondent on
12.08.2021 (ANNEXURE - V). Later, based on a complaint from the
Applicant, the Jt. Chief Controller of Explosives, South Circle, Chennai by

\ his letter dated 18.07.2023(ANNEXURE V), sought an explanation from the

Sth Respondent as to why the initial approval granted by PESO shall not be
\ withdrawn. By reply letter dated 20.07.2022 (wrongly mentioned as 2022
instead of 2023) the 5% Respondent provided its explanation on the issue
raised by the Applicant substantiating with relevant documents
(ANNEXURE - VI). PESO after having found the explanation of the 5t
Respondent satisfactory and appropriate, dismissed and closed the
complaint made by the Applicant. This by itself is a conclusive affirmation

that there is no deviation and the Site including the layout drawing for the
proposed RO is compliant with extant norms.

batimil viilidoid 98 esnsilad
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8) Since the Applicant made an objection to the DM, while the processing of
application of the 5t Respondent for DMNOC was underway, the 6t
Respondent made a query to the Local Self Government Department, Kerala
seeking to know the type/ classification/designation of the area in
Naduvannur Village where the Site on which RO is proposed to be
established. In reply to the query made by the 6th Respondent, by letter
dated 22.06.2023, the department categorically responded confirming that
there are no approved master plan or detailed town planning programs
made for the Naduvannur Gram Panchayat area under Kerala Town
Panchayat Planning Act, 2016 implying that the area in question did not
even have any area earmarked or designated for any particular purpose,
leave alone any area designated for residential purpose by local laws
(ANNEXURE VII). In addition, on 26.07.2024, the S5t Respondent had
obtained a certificate enclosed with 100 m radius key plan from the
Secretary, Naduvannur Grama Panchayat stating that the area, in
Naduvannur Village where the Site on which the RO is proposed is located,

is not a designated residential area as per local laws (ANNEXURE VIII).

9) Further, building plan permit allowing construction of the proposed RO was
also obtained on 27.01.2024 from the local authority concerned, which
again endorses the fact that the RO project is not in violation of any

applicable statutory norms. (ANNEXURE IX)

10)  In proposing to put up the RO at the Site the 5t Respondent has not
committed any illegality nor violated any law and/ or fundamental rights of
the Applicant and thus there is no cause of action for the Applicant to file

the instant Application.

11)  The 5t Respondent states that there is no illegality nor arbitrariness in
the actions of the authorities concerned who on being fully satisfied that
the Site and the proposed RO of 5t and 6t Respondents meet all statutory
requirements have approved and issued requisite permissions and No

Objection Certificates.

b JU—— 5 " Reliance BP
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12) Despite all these clearances approvals and permissions obtained for the
proposed RO, the Applicant has repeatedly challenged the compliance ang
legality of not only the 5th and 6t Respondent’s actions but also the actiong
of the statutory authorities, including filing complaints and seeking
revocation of the PESO initial approval, all of which have been appropriately
addressed by the 5% Respondent through timely and factual submissions,

13)  In light of the above, the present application filed by the Applicant is

liable to be dismissed on the following preliminary grounds:

a. The Applicant in the present Original Application No.188 of 2024
lacks the requisite locus standi to approach this Hon’ble Tribunal
under Section 18(1) r/w Sections 14 & 15 of the Act as the Applicant
has failed to establish any direct, personal, or substantial interest in
the matter that would qualify him to seek relief from this Hon’ble
Tribunal. Neither there is any substantial question relating to
environment involved nor there is any dispute arising from such
question as envisaged under Section 14 of the Act. Similarly, the
Applicant has not suffered any injury or damage as conceived under
Section 18 of the Act giving reason to claim relief, compensation and
restitution as provided under Section 15 of the Act. The mere
proximity of the Applicant’s property to the proposed RO does not
suffice to constitute a direct injury or impact on legally protected
rights. It is a well-established principle that generalized
apprehension, or speculative harm does not meet the threshold for

locus standi before the Tribunal.

b. The issues raised by the Applicant do not constitute a substantial
question related to environment as required under Section 14 of the
Act. The Applicant has failed to demonstrate how the establishment
of the RO violates environmental norms or laws specified in Schedule
I of the Act. The approvals and clearances for the proposed RO were

“Telance BP mmmgjﬂ
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obtained after complying with all statutory guidelines, including the
CPCB’s Office Memorandum dated 07.01.2020. The Applicant’s
concerns appear to be rooted in individual interest rather than a
legitimate environmental interest or concern, rendering the

Application unfit for consideration under Section 14 of the Act.

The Applicant has neither made nor substantiated any claim arising
out of tangible environmental harm or violation of environmental
norms that would justify the intervention of this Hon’ble Tribunal

under Section 15 of the Act.

The Application is speculative and devoid of any substantial basis,
serving only to disrupt a legally compliant project. It is important to
emphasize that the burden rests on the Applicant to demonstrate
that his claim raises a substantial question of environmental
concern. This principle is supported by precedents where the NGT
has dismissed applications deemed frivolous or insubstantial,
indicating that mere allegations without credible evidence do not

meet the Tribunal's threshold for intervention.

Given that the Applicant has not demonstrated a vested legal
interest, nor shown that the matter raises a substantial
environmental question or involves the contravention of specific
environmental laws outlined in Schedule I, this application is not
maintainable under Section 18(1) read with Sections 14 and 15 of
the Act. The 5th Respondent prays that this Hon’ble Tribunal dismiss

the application as it lacks the necessary elements to establish

jurisdiction or warrant intervention.

The 5t Respondent has strictly adhered to the CPCB Office
Memorandum dated 07.01.2020. The Site and the RO layout as
approved by PESO satisfies the siting criteria prescribed for fuel
stations. The Applicant’s reliance on the Supreme Court’s Civil

 sanslieR 7 “Reliance BP Mgbility Limited
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Appeal No. 421 of 2022 is otiose as the Site and the Propogeg
layout approved by PESO are compliant with the Prevaj;,
applicable rules and regulations, particularly the siting criter;, -,
the guidelines for setting up of new petrol pumps dated 07_01'202;

issued by the CPCB.

g.  Official records from the Town and Country Planning Dep”tmem
and certification from Naduvannur Grama Panchayat confiry thy
the area where the Site is located is not a residential area deSignated

as per local laws.

h.  In proposing to put up the RO at the Site the 5™ Respondent has
committed any illegality nor violated any law and/ or fundamen
rights of the Applicant and thus there is no cause of action for th

Applicant to file the instant Application.

i.  There is no illegality nor arbitrariness in the actions of the authorities
concerned who on being fully satisfied that the Site and the proposed
RO of 5% and 6% Respondents meet all statutory requirements har

approved and issued requisite permissions and No Objectio

Certificates.

j- By proposing to establish a RO this 5th Respondent is only exercisi®
its fundamental rights guaranteed under Article 19(1)(@ of ¥
Constitution of India. The Applicant does not have a right to preve”
this 5t Respondent from exercising its right guaranteed under Artic

19(1)(g) of the Constitution of India as long as it does not infring¢ ah
law.

14)  Without prejudice to the above, this Sth Respondent craves the lea®’

this Hon’ble Tribunal to advert to the allegations raised in each paragraP;

- bl
of the Application. The allegations raised by the Applicant herein ar¢ lia

. . . lelk

to be dismissed at this very threshold. This 5t Respondent denies e
. . ‘0“
every allegation contained thereip except those that are matters " :
and Speciﬁcally admitted as hereunder_
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15)  With regard to the allegations raised in paragraphs 1,2,3 and 4 each
and every allegation is denied. This 5th Respondent denies the baseless
allegations made by the Applicant regarding the cutting of trees on the land
owned by the 6" Respondent for the purpose of setting up the RO. It is
crucial to highlight that the Site in question is solely owned by the father
of the 6" Respondent who has the lawful authority to make decisions
pertaining to its use, provided that such use complies with applicable legal
and environmental regulations. Without demonstrating a direct and
substantial impact, the Applicant lacks the locus standi to question the

activities conducted on the Site that is owned by a third party.

16) Furthermore, the Applicant admits to having sent multiple
representations to various authorities and, finding no favourable response,
filed this Application before the Hon’ble Tribunal. Such repeated actions
without substantiating a genuine environmental threat point to an exercise
that may be vexatious in nature, rather than one rooted in a genuine
concern for the environment. This Tribunal has dismissed similar
applications where the claims were found to be driven by personal grievance
or lacking in substantive environmental impact, noting that the NGT's
purpose is to address significant environmental issues and not to entertain

disputes aimed at causing undue hindrance or harassment.

17)  The 5t Respondent denies the claims made by the Applicant concerning
the alleged presence of residential buildings and the registration of a society
named "Suraksha Residents Association" around the Site where the RO is
proposed to be set up. While the Applicant has asserted that there are
multiple residential structures in the vicinity and referred to the
registration of a local association, it is important to note that these

assertions do not and cannot alter the legal and zoning status of the Site.

18)  As previously noted, the official communication from the Town and

Country Planning Department of Kerala and the Naduvannur Grama
“Reliance BP Moljility Limited
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Panchayat has confirmed that the area in question de81gnated as,

the
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residential area. This position is further supported by the issuanc, of
necessary approvals and certificates, including the DMNOC, pgg, inj
approval, Building Plan Permit etc., confirming that the Site adhereg to

a|
legal and environmental standards for setting up a RO. Moreover, the

Cre
existence of residential structures or a registered association in Proximily
does not, by itself, establish a violation of the relevant SIing criterjy %
forth by the Central Pollution Control Board (CPCB) as per itsg Offiee

Memorandum dated 07.01.2020.

19)  The compliance documents obtained by the 5th RCSpondem

demonstrate adherence to the siting criteria. Any possible argument thy

an area which does not come under any master plan or having 1
designated as a residential area today under local laws only for the reason
of having many residential properties shall necessarily be designated a5 2
residential area in future at the time of making approved master plan o
detailed plan by town planning authorities does not hold water.
20) With regard to the allegations raised in paragraphs 5,6,7,8, 9 and 10
each and every allegation contained therein is denied except for those that
are matters on record and specifically admitted hereunder. The Applicant
has placed reliance on OA 86 of 2019 pursuant to which guidelines were
issued by CPCB dated 07.01.2020 for setting up of new petrol pumps. The
Applicant's assertion that the PESO initial approval issued on 12.08.2021,
post-dates the CPCB guidelines effective from 07.01.2020 itself goes 1
prove that before granting the initial approval, PESO has considered the

CPCB guidelines thereby complementing the assertion of the ¥
Respondent that there is no violation of norm

s including the CPCB
guidelines dated 07.01.2020.

| r .-.-lilﬂv“ BP Mc* ity f imited
e ’
b

Authur o ' ' X A
e



Il

the 5t Respondent considering the merits of the case. Moreover, the PESO
licensing process by itself involves a thorough evaluation of all conditions
pertaining to compliance that will encompass guidelines dated 07.01.2020
issued by CPCB as well. Thus, the fact that the PESO initial approval was
obtained after 07.01.2020 does not indicate a violation of the guidelines;
rather, it reflects the guidelines are taken into account before granting the

same.

22)  Additionally, the proceedings of the District Magistrate while granting
the DMNOC, the letter dated 22.06.2023 from the Local Self Government
Department, Government of Kerala, the certificate dated 26.07.2024
enclosed with 100 m radius key plan from the Secretary, Naduvannur
Grama Panchayat stating that the area where the Site is located is not a
designated residential area as per local laws clearly demonstrate that the
Site does not fall foul with any provision of law and more particularly the
siting criteria for petrol pumps under the guidelines dated 07.01.2020
issued by the CPCB.

23) By any count, the timeline does not undermine the legality or
appropriateness of getting necessary approvals or permissions. Instead, it
underscores the 5th Respondent's commitment to compliance and due
diligence in adhering to all relevant environmental regulations, as
mandated by both the CPCB guidelines and the local authorities. The
Applicant's argument, therefore, lacks merit and should not affect the

validity of the approvals and permissions obtained by the 5% Respondent

from statutory authorities.

24)  Further, the District Magistrate’s order dated 01.12.2023 confirms that
the Site was investigated by authorities viz., Thasildar Kolzhikode, Regional
Fire Officer & Fire Rescue, DSP, Kozhikode Rural Police, Executive Engineer
Road Divisions Public Works Department and as such issued the DMNOC

for the RO The 5th ReSpondent relies on the due diligence of authorities in
oM 98 9ansilof
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issuing this NOC, which signifies that the Site has been scrutinizeq for

compliance with relevant environmental and safety regulations.

29) Regulatory practices indicate that once DMNOC is obtained from tp,
District Magistrate, it provides a justified assurance that the Site and the
proposed RO is compliant with prevailing rules and regulations. The
positive outcome of the investigative process, as evidenced by the District
Magistrate’s order, reinforces the position that the 5th Respondent has
acted in accordance with all applicable regulations and has ensured
compliance with the necessary environmental standards, thereby negating

the Applicant's claims regarding violations of the CPCB Office
Memorandum.

26) With regard to the allegation that the RO is an illegal set up as the
residents have been fighting against the establishment of the same, it is
submitted that, while a local residents’ association may exist, its formation
does not impact zoning classifications. The area’s zoning status must be
established through formal plans, which in this case, do not designate the
area as residential. As such, the action of the Applicant filing this present
Application against the Respondents herein without clarifying whether the
Site where the RO is proposed to be set up is a designated residential area,

is misconceived and malafide.

27) In light of the above submissions, all the grounds raised by the
Applicant (A- F in the Application) are denied and are liable to be dismissed
at this very threshold. Further, the Applicant’s reference to the Supreme
Court’s decision in Civil Appeal No. 421 of 2022 dated 14.03.2023 is
misplaced as the Site and the proposed RO layout approved by PESO are
compliant with the prevailing applicable rules and regulations, particularly
the siting criteria under the guidelines for setting up of new petrol pumps
dated 07.01.2020 issued by the CPCB.

" “Reliance BP Mobility = ..«d
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28)  The Sth Respondent submits that it has undertaken a thorough due
diligence process in accordance with applicable regulations and guidelines.
As part of thisdumetléligenice, the 5th Respondent procured a detailed
feasibility report to assess the viability of the Site and verified compliance
with applicable standards (ANNEXURE - X). This report serves as a
foundational document upon which subsequent steps and decisions have

been based, demonstrating the Respondent's commitment to responsible
and compliant site selection.

29) It is important to highlight that both the Applicant and the 5t
Respondent have obtained the necessary permits to establish their
respective projects i.e., residential house built by the Applicant and
proposed RO on the site thus placing them on an equal footing regarding
compliance with applicable laws and regulations. The Applicant would have
built his residential building after obtaining Building Plan Permit from the
local authority and has also got the property tax levied by the municipal
authority. The 5t Respondent’s RO was proposed to be established only
after obtaining the PESO initial approval, DMNOC and Building Plan Permit
from relevant authorities. The Application of the Applicant questioning the
legality and validity of the permissions and approvals sanctioned by the
statutory authorities, attempts to dismiss and disregard the due diligence
and scrupulous evaluation exercised by them. Such an action would not
only contradict the principles of administrative law, but also undermines
the statutory safeguards in place designed to ensure compliance with rules

and regulations.

30) In view of the above submissions, the St Respondent reiterates that all
necessary approvals and clearances for the proposed RO have been
obtained after strict adherence to the applicable environmental, safety, and
regulatory standards. The Applicant has not demonstrated any substantive
environmental harm or contravention of relevant guidelines that would
warrant intervention by this Hon’ble Tribunal. The Sth Respondent submits

that this Application, rooted in speculative apprehensions and lacking any

13 " “Reliance BP Mokylity Limited
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substantive evidence, does not meet the threshold requlrements for

maintainability under the National Green Tribunal Act, 2010.

" “Reliance Bp 1+ - -
For the reasons stated herein above, it is most respectfully prayed that thi

Hon’ble Tribunal may be pleased to dismiss the Original App cation No,|gg
of 2024 with costs and thus render justice. <

iy Y
Solemnly affirmed at Chennai on
the  day of November 2024 and

signed his name in my presence.

BEFORE ME

Vi W# 1073)
ADVOCATE::CHENNAI
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Ref No. RBML/ KL/20-2 1/NRO/L.OL-013
Date: 07.05.2021

fo.

Mr Shekeen Imbichi Moidy - Proprietor,

M/s Sithara Fuels,

Utharadath Padikkal House, Naduvannur, Koyilandy Taluk, Kozhikoede Dist. PO-673 614.

Retail Qutlet site Address:
Survey no 198/4, LHS of Naduvannur —Perambra Road (SH 38),
Naduvannur Village, Koyilandy Taluk, Kozhikode Dist, PO 673 614,

Dear Sir,

Sub: Letter of Intent for appointment of Dealer for Reliance BP Mobility Ltd’s (Reliance BP’s) Retail
Outlet, as a “Dealer Owned Dealer Operated (DODO) Outlet.”

I We refer to your application no. 013-KLCO025 dated 29.03.2021.
2, We have to place on record that during our recent discussions vou have -
A) represented and warranted to us that: -
1) you arc not an existing dealer of any oil company: and

it} you have fully appraised vourself of the provisions of all applicable laws and relevant rules.
regulations and notifications relating to business of retail sales of petroleum products and allied
products: and

1i) vou do not have any criminal record: and
B) During the course of the discussions we confirm having cxplained to you that,

i) We have been granted authorization by the Government of India for marketing and selling Motor
Spirit (MS) and High Spced Diesel (HSD) and we are also a parallel marketer of Auto Liquefied
Petroleum Gas (ALPG) and hold the required rating certificate for marketing and selling Auto
Liquefied Petroleum Gas under the extant Rules and regulations. We are also in process of
engaging with various City Gas Distribution Companics for undertaking distribution and supply
of Compressed Natural Gas (“CNG™) from various retail outlets.

ii) That the pricing of Petroleum products is dynamic.

iii) That our Retail Selling Price of petroleum products will/ may vary from that of the Retail Outlets
of Public scctor or Other OQil Companics, and it could be higher, lower or equal to the Retail
Selling Price of adjacent retail outlets of other Oil Marketing Companies.

iv) There is or will be no financial subsidy or support available to you:

v) That no charge, mortgage or hypothecation can be created by vou on the Retail Qutlet land and
/or asscts towards sccurity for the repayment of any loan that vou may avail for the operation of
the retail outlet.

Relianee BP Mobility Limited.
Corporate Office: Reliance Corporale Park, 50, Second Floor, Thane Belapur Road, Ghansoli, Navi Mumbai oo o1, India,

Registered Office: Maker Chambers IV Floor, 222 Narviman Poinl, Mumbai - oo oz, India, CIN: Uso0o0Mz2o15PL0 327300

State Office: 1+ Floor, Chandrika Chambers, §.A Road, Vytilla Jn, Cochin ~ 682019, Kerala. Phone: 0484 4478900,
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") During the course of discussions vou have agreed -

a) To be appointed as non-exclusive Dealer for sales of petroleum products and/or
allied at the aforesaid retail outlet at Survey no 198/4, ILHS of Naduvannur -
Perambra Road (SH 38), Naduvannur Village, Koyilandy Taluk, P O 673 614,
Kozhikode Dist for 30 ycars;

b) To pay to Reliance BP, within onc week from the date of this letter a sum of Rs 3.54
lacs(Rupees Three lacs fifty four Thousand only), towards expenses incurred/to be incurred
by us as processing charges for processing of documents, administrative expenscs cle.. plus
applicable GST thercon 1.¢., (Rs.300000+Rs,54000= Rs. 354000) which shall not be
refundable under any circumstances. An Invoice in respect of this pavment will be issued
to vou in due course after receipt of the payment.

¢) To provide an initial non-interest bearing seeurity deposit of Rupees Twenty Eight lacs
(Rs. 28 lacs) within 15 days of LOL

d) To pay Reliance BP such processing charges and non-interest bearing sccurity deposit as
may be determined by Reliance BP towards installation of CNG facility at the Retail Outlet
(which shall be at the sole discretion of Reliance BP) within fourtcen (14) days of being
called upon in writing by Reliance BP.

¢) To construct, at your own cost, a Retail outlet and lease the Land along with Retail Outlet
constructed thereon to Reliance BP for 30 vears.

f)  To construct. maintain and operate the Retail Outlet in accordance with the standards and
guidelines stipulated by us and adhere to the timelines and achieve milestones that may be
agreed during the initial joint kick-off mecting and subscequent periodic review and take
corrective action as decided during these meetings. Reliance BP shall be entitled to
withdraw/cancel the Letter of intent. for any  non-adherence to  these
guidelines/timelines/milestones or non-compliance with the guidelines issued from time to
time.

¢)  To meet any and all other terms and conditions intimated by Reliance BP from time to time.

-

3. Relying upon vour aforesaid representations and subject to ‘Title scarch of your above Land and your
fulfilling all the above terms and conditions, it is Reliance BP's intent to appoint you as Dealer for the
Retail Outlet located at Survey no 198/4, LHS of Naduvannur -Perambra Road (SH 38),
Naduvannur Village, Koyilandy Taluk, P O 673 614, Kozhikode Dist.

4. Kindly note that yvour appointment is not exclusive and Reliance BP is at a liberty to appoint other
dealer/dealers in the forcgoing arca at Reliance BP's sole discretion.

5. This Letter of Intent shall be valid for a period of Ninety (90) calendar days from the date hereof. during
which period you shall obtain all statutory, approvals, licenses which are required to be obtained by you,
and start the construction of Retail Outlet in compliance with the plans and specifications thereof duly
furnished by us to vou, and also facilitate submission of applications by

Relinnee BP Mobility Limited.

Corporate Office: Relionee Corperate Park. 50 Second Floor, Thane Belapur Road. Ghansoli, Navi Mumbai joo =01, India.

Repistered Office: Maker Chambers 1V Floor, 222 Narinmn Point. Mumbai - goo o2 India. CING UsomooMU 201500032701

State Office: it Floor, Chandrika Chambers, S.A Road, Vytilla Jn, Cochin - 682019, Kerala. Phone: 0484 4478900,
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Reliance BP and follow up/facilitate obtaining of approvals, permissions, licenses which are essential
for the commencement work such as NOC of District Authoritics, approval from PESO, approval from
NHAV/PWD and other authoritics as may be required, thercupon an agreement (a copy of which is
attached herewith) appointing you as Reliance BP's Dealer for sale of petroleum products (hereinafter
referred to as the “the Agreement™) shall be exceuted.

0, The terms and conditions specified herein are not intended to cover all the terms and conditions of the
Agreement.
1. In acknowledgement of the acceptance of this Letter of Intent. please sign a copy of this letter in the

space provided below and return it to the undersigned. within 7 days from the date of this letter.

3. While returning the aceepted copy of this LOL, kindly provide the following information:

i) Name and style of the firm (subject to our approval). in which yvou would hike to operaie along
with an authenticated copy of the Partnership Deed or any such documents applicable to the
particular structure of your firm. if any..

i.) Complete address for correspondence with telephone, e-mail address, and fax numbers

i1.) Income Tax Permanent Account Number

9, Upon expiry of this Letter of Intent by ¢fflux of time, neither party shall have any claim of any naturc
whatsoever against the other

Looking forward to a cordial and mutually rewarding business relationship.
Thanking You,
Yours faithfully.

For Reliance BP Mobility Limited.

|
i K

/

4 ool
H ; o
'-.Avmv‘,w.,_,

Jibu Samuei
State Business Development Manager — Kerala
Agreed to and accepted by:
e
ATKas Sr—3
Mr Shekeen Imbichi Moidy — Proprietor --M/s Sithara Fuels

Relianee BP Mobility Limited,
Corporate Office: Relianee Corporate Park. 5C. Second Floor, Thane Belupur Road, Ghansoli, Navi Mumbai goo o1, India,

Registered Office: Maker Chambers 1V, Floor, 222 Nariman Point. Mumbai - qoo 021 Indin, CIN: UzorooME 201500032707

State Office: 1*! Floor, Chandrika Chambers, S.A Road, Vytilla Jn, Cochin - 682019. Kerala, Phone: 0484 4478900.
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Ref: RBML/DM/NOC/Perambra/21-22/002 Date: 07/07/2021

To,

The District Magistrate
District Collectorate
Civil Station PO
Calicut - 673 020.

Dear Sir,

Subject: Application for No Objection Certificate for the proposed New Petroleum
Retail Outlet of Reliance BP Mobility Limited at Survey No. 198/4, Naduvannur Village,
Koyilandy Taluk, Naduvannur Post, Calicut District, Kerala- 673 614,

We propose to establish a Petroleum Retail Outlet at the said Land situated at Survey No.
198/4, Naduvannur Village, Koyilandy Taluk, Naduvannur Post, Calicut District, Kerala- 673 614.

In view of the above, we enclose herewith 7 copies of drawings duly signed and sealed
for you kind perusal.

We would request you to kindly grant “No Objection Certificate™ at the earliest in
favor of M/s Reliance BP Mobility Limited and forwarding the same along with our
application to the Licensing Authority under Petroleum and Explosives Safety
Organization (PESO) for obtaining a License in Form XIV, Petroleum Rules 2002.

Kindly issue us 2 copies of approved drawings for our records.

Thanking you,

Yours Sincerely,
For Reliance BP Mobility Limited.

Di ?/K
State Business Development Manager —Kerala

(Authorised Signatory)

Encl:a/a

Reliance BP Mobility Ltd
State Office: 1st Floor, Chandrika Chambers, S.A Road, Vytilla Junction, Kochi - 682 019. Kerala. Phone: 0484 478900.
Registered Office: Maker Chambers IV, 37 Floor, 222 Nariman Point, Mumbai- 400 021, India. CIN: 50100MH2015PLC327401
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No,1/446951/2021-D4

Procedw?dated 01-12-2023 by Additional District Magistrate, Kozhikode
(Presence: Muhammad Rafig C)

Sub :- Order for grant of no-objection certificate required for obtaining petroleum storage license for
setting up petroleum retail outlet at Naduvannoor land in comprised in survey. No. 198/4 of
Naduvannoor village in Koyilandi taluk of Kozhikode district - Regarding

Reference:-1.Application dated 07/07/2021 of Reliance BP Mobility Ltd.

2. Report No. TLKKDY/6053/2021-D1 dated 28/06/2022 and 01/11/2023 of Tahsildar,
Koilandi

3. Regional Fire Officer's Report No. E-3646/2022 dated 22.10.2022

!
4. Report No. D2-40422/2023/DR dated 30/09/2023 from District Superintendent of
Police, Kozhikode Rural.

6.Report No. dated 10.01.2021 of Executive Engineer from Kerala Public Works
Department. ED/NOC/GEN/2021

3

7. Order No. WF (c) 19348/2023 dated 20.06.2023 of the Hon. High Court
Order No: DCKKD/6908/2021-04 Dated: 01-12-2023

Reliance BP Mobility Limited Company had filed an application for grant of no-objection certificate
Rule under 144 of the Petroleum Rules and Regulations, 2002 for the establishment of a petroleum
retail out and other petroleum storage license on land included in R.S. No. 196/4 in Naduvannoor
village in Koyilandi taluk of Kozhikode district. .

The application was investigated through the (1)Tahsildar, Koilandi (2)Regional Fire Officer, Fire &
Rescue. .

Kozhikode (3) District Superintendent of Police, Kozhikode Rural (4) Executive Engineer, Roads
Division, Public Works Department

According to the investigation reports made available by the Tehsildar, Koilgndi vide reference
second cited that the proposed land for setting up a petrol pump of Reliance BP Mobility Ltd. is
under garden category and is currently there are no boundary disputes or litigation in this land. The
land is situated on the west side of the state highway at Ullieri-Perampra SH road. There are no
schools, petrol pumps, hospitals, railway canals situated in the vicinity of 50 mts. 10 residential
houses, BSNL exchange and 4 commercial buildings have in the vicinity of the land and there are no
environmental problems or water flow obstruction due to the installation of petroleum outlet within

. 50 mts of the specified outlet. It is 10 meters from the house of Shereena Nampyattil, who
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complained that the residents and the surrounding residents have filed a complaint against the
establishment of the outlet to the District Collector and only 3 out of 10 residential building owners
have given their consent. The Tehsildar has recommended as per reference 2™ cited that the said
place is suitable for setting up a petroleum outlet as there is only a short distance and the place is
elevated about 1 m from the road and there are no obstacles for fire prevention and the complaint
of the nearby residents can be resolved.

The Tehsildar has certified and submitted including the sketch of the site, Mahassar, Consent, Site
plan and other supporting documents.

The Regional Fire Officer, fire and Rescue Division. Kozhikode has provided a no-objection certificate
subject to conditions as per reference (3) cited. The District Police Chief Kozhikode Rural has
recommended as per reference (4) cited that the new petrol pump of Reliance BP Mobility Limited
Company may be given permission.

The Hon. High Court of Kerala in its order dated 05/08/2021 in WP(C) No. 9861/2010 and other
related orders GO(MS) No. 67/2020/PWD dated 16/10/2020 Guidelines for access permission to Fuel
Stations along State Highways (SH) and major District Roads (MDR) are weakened.

The prior Approval has received from i;etro!eum & Explosives Safety Organization (PESO) for
obtaining petroleum storage license for setting up petroleum retail outlet of Reliance BP Mobility
Limited Company Vide No. A/P/SC/KL/14/4429 (1513247) dated 12/08/2022.

A representatives of BP Mobility Limited has informed that as per the Hon, High court order in WPC
No. 9881 dated 5-8-2011, and connected cases {GMS) no. 67/2020/PWD dated 16/10/2020, the
Govt. Order has been weakened and also said that if the government issues a new order in this
regard they will comply with the terms of the order.

Based on the reports shown above and order of Hon. High court of Kerala in WP(C) No. 9881/2020
dated 5-8-21 and connected cases in GO(MS)67/2020/PWD Dated, 16/10/2020 the Government
order has been weakened and according to the reports received in this regard it is seen that the no-
objection certificate for setting up a petroleum retail outlet on the land can be granted.

In the circumstances it is hereby ordered no objection certificate to Reliance BP mobility company
under Rule 144 of Petroleum Rules, 2002 for establishment of petroleum retail outlet on land
included in R.S. No. 198/4 at Naduvannur village in Koyilandi Taluk subject to the condition of
ensuring adequate security. No-objection Certificate under Rule 144 of the petroleum rules, 2002
shall be prepared separately.
. Signed by

Muhantfed Rafeek C

Date: 01-12-2023 16:10:52

Additional District Magistrate
*  Kozhikkode.
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vRecipient :- Reliance BP Mobility Limited Company

Copy:

1. Regional Fire Officer, Fire & Rescue Services, Kozhikode .

2. District Superintendent of Police, Kozhikode Rural

3. Executive Engineer, Public Works Department Roads Division, Kozhikode
4, Tehsildar, Koilandi

5. Village Officer, Naduvannur

Pl
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k] L]
Patroloum & Hxplosives Safsty Crganisation (PESO)
Ao B, ra?m-t.mg‘ 4, 26 PRI, PR
400008
A& D -Wing. Block 1-8, i Flocs, Shastri Bhavan, 26 Haddous Road, Nungambokkem,
Chennsi - 460086
B.mad : Recechennai@explosives.gonin
Phons/Fax No : 046 - 28287118,20281029,20281041,20287119/28204848
o SR T iPrtor Approval No ¢ AP/SCKLINA/A429 (PS13247) P iDated : 1200872021
&im,
s, RELIANCE BP MGBILITY LIMITED,
Retianco tndustrios Lid, Potroleum Business, I1s.
SA Road, Vytila Juncticn,
Tatuka: Vytila Junetion,
Distriet:
State: Kerals
PiN: 832018
R rSab:  Piot No, 158/4, SH-38 TO ULLIYERVCALICUT TO NADUVANKUR / PERAMBRA, NADUVANKUR, KOYILANDY, Tefuka: KOYILANDY, District: CALICUT, State: Kerats, PIN: 673814 W F&fa QZiRut 3 AB Rotat
Outtst |
m :"etmwm Class A,B Retalt Outlet at Piot No, 1834, SH38 0 ULLIYERUCALICUT TO NADUVANNUR / PERAMBRA, NABUVANNUR, KOYILANDY, Taluka: KOYILANDY, District: CALICUT, Stato: Karata,
TEEY 18kis).

FRH 3 S R § §RI T SN 008702 PRTR 0200872021 3 el SN T |

Please rofer 1o your lettar No, GINSSST02 dalod 03/08/2029 o the subjact,

WA\ S gy T3 (RENA-SRIT, Wi 7 DravingL KLCO25-D5-F00-P2-1103-00 dated 28/IE/2021, KLCO2S-D5-FI0-PI-1103-00 dated 25/06/2021 31 SFFIG Rsut aral &
mmmwm%WMHmal Haek

The Drzwing(s) nos. KLCO25-D5-F00-P3-1103.00 dated 2500472021, KLCO25-DS-F00-P3-1103-00 dated 23/06/2021 . showing (ho sofay datads & vAth your letter undes referenca is spproved
and a copy(of sech) of the serma s returnad horewth duly signed o foken of spproval

Conditions of the Approval-
Ths Chiaf Cantrolier of Explosives’s approval for tha convenient store shafl be monticned inthe notos of the

g et 85 ofTe P 9 & qera YRR P 2002 3 S 1R v 8 SR ol T 8, 290 Reefaln o g8 ordar | Ra st |
On completion of the construction as shown in the approved plan pleste forward the folowing documents for grant of ieenco in Farm XIV of the Patroleurs Rulss, 2002,

1, mmmaﬁﬁmwwaa&mﬂamu

kawmmh
2 2002 mmmmwmﬁmqﬂuammommﬂ-mxoﬁmﬂmwm&mmmﬂma|
Ao fag oI Rs. 10250/ (por year - maxirximn uplo 10 yeers) to be scbmitled oaline through e-payment (acily undet petrolsum Rules. 2002,
> m«md:ﬁlﬁ wd'
{
4 Bﬂt&sﬁmm mmwmmmﬂmﬁm»czgmfam&mmﬂtmﬂmaﬁwﬂﬁ!?at&m
mwme&mmamummmmmm«mm issued by C. perscn approved by CCE. Nagpar and generated thrsugh On-iine Competem Person
S Mmmam%mmw@mmmmm mmm g3 Te |
Origina] copy of* Na Objection m the Distict Authorily fogather with sits plan duly endorsed by him with Bis ofice ses) thareon.
8. yEoddYy & PR IR «mmsmwmﬁ I AT
’ Sptﬂmn tmmm(:) ofthe pcmmtg ta this office,
. A amwwmuwwmmmmmwmwmhmnw

omﬂrmamn

REF ST 017 5 03 & 87 SRR 3

mmdmrmammdumammemdmmm
gmmm@&wosmmmmmmmmMmmmmsm.ammm(mmmmmmumum«mmm

P T BN

Plszss follow the requirement/prowision ol Salvent, Raffingta 8nd 8kop ( Acquiskian, Safo, Btorego & Pravention of use b AuscmobZos)” Order 2000 notified by Govesnment of tndls, Misklry of Petroteum £ad Natusst
Gas vido G.S.R, 548(E) dated 0SV08/2000,
Fum HiRG ] 39 BV GAER A 38 SROET T S TG0 APBCALIALD (PR3N BT |
Plaase quoto this ofics to No, APISCKLIA/AASS (PS13247) In &0 your futuro conespandances,
m-awwmmmwmammmmmmwmmm'mmmwu
This spprovalpermission, howsvet, doos 0ol ghsolve from obisink ; hardties or ondar other statutes as sppiicadle.

Fﬂnﬁ. GW lmd Explosives

(iR TFTETA ) R 2 R, JeE At 3 R 3 R Tl AR : hitpuipeso.govin )
{Par more information reganding status,fees and gthver details ploase wsd our wabsle: hitp:/ipeso.goxin)
Note:-This Is system generated document does not reguire signature,

Digttally signed by Manoj N Nandanwar
Reason: Approval No. : APSSC/KLM4/4428
Location:Sauth Circis Offica
Date2021.08.12 12:33:.08 +0530
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T SR i PEYROLEUM AND EXPLOSIVES SAFETY ORGARISATION (P50
Al communications intended for 5;,.;fm::';:?-,’:_m;:rm”I?:{fﬂfm',?w oy
this office should be addiresed 1o the “J1 kOl i s e et
Chief Controller of Explosives®  NOT by |+ fhadt Chief Confrofler n!f-lpfmm’\ Seth Cirele
- officer’s nami. § v ate 4 Rn, 1.8 wale, g ad, ool e
o : ; : Aemd D Wing, 18 ek, 7 Floer. Shasiel Bherwan
vl ¢ jtigechennai@ enlosives.gov.in 26 - yyoher O, q‘wmwr v 0 1

26-Haddomws Road, Nungambakkam, Chennai-- 600 06

wow MNo. AP/SC/KL/14/4429(P513247) - A [Dated 18-Jul-23

\'tﬂ :' .}O
)\ i/, Reham:e BP Mobility Limited, :
Rehance Industries Limited,
.Petroieum Business, 1s
©. . SA Road, Wtaia Junction,
" Taluka: Vytila Junction,
District: Ernakulam,
tate: Keral PIN: 682019,

SUB :Proposed Petroleum Class A,B Retail Outlet at PlotNo.198/4, SH-38 to Ulliyeri/Calicut to
‘Naduvannur/Perambra, Naduvannur, Koyilandy, District: Calicut, Kerala, PIN:673614.
Ref : This office prior approval No.A/P/SC/KL/14/4429(P513247) dated 12/08/2021.

Sy oo : ey £
‘ Prior approval for construction of a retail outlet at the subject location was granted by this office on

12/08/2021 The approved drawing dated 12/08/2021 shows that you have shown several buildings without

menteomng their description within 100 mts.around the proposed retail outiet :

- Shri. Muhammed Risham has mad_e a complaint that his house is éklsting at 6 mts. from the boundary of
the proposed premises and 20 mts. from the dispenser of the premises and the approval 'acco__med shall be
- withdrawn as the premises does not meet the requirements of guidelines of CPCB dated 07/01/2020.

It is inferred that you have suppressed the existence of his house at the above mentmned d[stance_
amund the premises and obtained the approvai -

In iight of the above, you a_'re'rgc’;uested to explain as to why the subject appfovai shall not be withdrawn
‘within 7 days from the date of this ietter,

Yours faithfully,

o x
“ P ENIRA]\i
Dy. Chief Controller of Explosive
for Jt, Chief Controller of Explosives
; 3 South Circle, Chennai
- Copy to: The Dy. Chief Controller of Explosives, Ernakulam for information. ] ‘ : ;
for Jt. Chief Controller of Explosives
South Circle, Chennai
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T : '20:07.2022
p :—__Ref No.: KL/PESOINRO/KLCOZS '
- ,;Ref Prior Approvat A/PISC/KL/14/4429 (P513247]

SoTo . .
S The Joint Chtef Control!er of Explosives,
" AandD - Wing, Block 1-8; Second Floor,
- Shastri Bhavan, 26 Haddous Road;
: Nungambakkam, Chennai
Tamil Nadu State PlN* 600 006.

. Respected Snr/ Madam. - '

o Reference to proposed Petro!eum Class A -B Retail Outlet at Plot No.198/4, SH-38 to Ulhyen/Calicut to. Naduvannur/Pe(mbra, Naduvannur
B Kovilandy, District; Calacut, Kerala' State which was granted prior approval for-construction by your: good office, da .08.2021. &The fetter
© -issued by-Dy. Chief Controiler of Exploswes South Circle, Chiennai; dated 18.07.2023, we. would hke to make aur ! umble: submsssions on the

. subject matter as‘below. o

o Gmdelmes assued by the CPCB vade -ts Offsce Memorandum dated 07 01 2020 for Setting up of new petroleum pumps captured Supreme Court
. Judgement states that. - . . v o

/ di;pensf_ng'
In'case of.
0 case the’

‘ “In case of s:tlng critena for petrol pumps new Retml Outlets shal! not be Iocated w:thm a radml d:stance of 50 meterx (from f 1] po:

- records It has been statedvm the' letter that, as per Kerala' Town & Country Planmng Act there isnom ) : d es:gnated for the )

areain whuch proposed.re |I outlet is located Hence, it can be: constwed that house of the c0mplaman t i ‘dnder the “Rasidential -

. ‘area designated as per local Taws”. Hence, distance criteria of 30mts from “Residential area deslgnated as:per:focal laws” in‘line with CPCE
' guidelines.is: not pertlnent in this case. We hutnbly make our ‘submission that, the ‘premises for the‘f—jb» d?retanl outlet meets the
‘ requxrement 0 dellnesbyACPCB dated 07. 01 zozo Lol s I - :

- We would 'eq"“-‘-" your good office not to withdraw the prior license granted for constructlon
VOU to PfOVlde us; an audnence for further gmdance on. this matter :

hposed location and we humbly request

Yours truly,

Authorised slgnature. i

For Reliance BP Mobilnty l.imn:ed
S Encl.. - ’
Annexure L. (Letter from the off‘ce of the Jomt Dxrector Kozhukode (22 06.2023)
: Cc. A

The Joint Chnef Controller of- Exploswes, Head Office, Nagpur
The Deputy Chief Contro!!er of Exploswes Sub-cu'cle otﬂce, Ernakulam

lelixmce BP Mobilxty{-Lxmxtcd.

; dfice: Reliance Corporate Park 5C, Sccond I’loor Tt o .
", Thane Belapur Rond Ghansoh Ntun Mnmbax
00 :
tegistered Ofﬁc 2 Mak r-Chambers IV3“’ F]oor, , 4 7

222 Nurmmn Pomt Mumbax 400 021 Indla. C N UsoxooM

‘1-1 ,C
*Floor, hundmka Chambers,s ARoad Vynlla Jn Cochm 682019. Kcrala Phdrie' 64;‘;
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SANKETHAM Building Permit

APPENDIX B2
[See rule 6(17)&9(4)]
SITE APPROVAL AND BUILDING PERMIT

Naduvannur Grama Panchayat Kozhikode

Date:06/03/2024

Page 1 of 1

Permit No. : A2-BA(84006)/2024 |Dated: 06/03/2024
Ref:- Application No. : A2/728/2024 Dated: 13/02/2024 from Sri/Smt : IMBICHI MOID! UTHRADATHU PADIKKAL,
AVITANALLUR, Vakayad.P.0Q, Kozhikode, Kerala-673614, India
Site approval and permission is granted for the Erection, Digging Well in near the building No. 12/163 in Survey/Re
survey No S-198/4 R-198/51, S-198/4 R-198/65 village Naduvannur Taluk Quilandy District Kozhikode for New
Construction Hazardous(163 Sqm), New Construction Hazardous(244 Sqm)
purpose subject to the conditions stated below :
2 New Construction, 1 unit of Digging Well, Total building Area 407 in Sqmeter. petrol pump with an areasof 407m [Permit
is \t’a“ccilegfto Five Years-(05/03/2029) and Permit for Digging of Well is Valid Upto Three Years-(05/03/2027) and cannot be
exten
(1) Adequate safety measures shall be ensured for protection against damage to health, life, buildings and property of the
workers and inhabitants around, during and after building construction. The owner and the developer shall be solely
responsible for any such damages.
(a) Setbacks (m) (minimum & average)
Building ‘ Front Rear Side Side -1 Side 2
1st Construction 31.51 2.04 1.50 3.48
'|2nd Construction 8.60 21.00 10.54 8.77
(b ) Plot Area (sqm) - 1412
{c) FSI : 0.09 Coverage : 28.82
(d) Details of proposed building
g
B - £
€ 3 8 £ é.
5 | 8l=| B |£|S |38 s
g g [£|2]5|S|z|2|z|2|= s | 3
g g JREIEIR I I AR IR IR IR IEIE
: HEIRIRIE1I BRI :
8 & g | & AR g E|2|8|8|2|¢8
1st Ground Floor |Building Area 163 163
Constructio
n
1st Ground Floor |Floor Aréa 132. 132.
Constructio ) 6 6
n
2nd Ground Floor |Building Area 244 244
Constructio
n
2nd Ground Floor |Floor Area 0.1 0.1
Constructio
n
Signature :
Name & Designation : O MANOJ
Place : Naduvannur Secretary

Date : 06/03/2024
Naduvannur Grama Panchayat Kozhikode

BE& Naduvannur Grama Panchayat Permit No.A2-BA(84006)/2024 Dated:06/03/2024to Sri/Smt : IMBICHI MOIDI E-FileNo. 2282738 Print
& Date:06/03/2024 14:32:09 . thenticni}éof this Permit can be verified at ) o .
https:/ibuildingpermit.Isgkerala.gov.in/Content/AuthenticityCheck.aspx . The File No is unigue to each certificate. Software developed and
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE

0.A.No. 188 of 2024

Muhammad Risham .... Applicant

Versus

District Collector, Kozhikode

& S Ors .... Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF THE 5t RESPONDENT
ALONG WITH ANNEXURES.

M/s. KING & PARTRIDGE
C.MOHAN

M.KUMARESAN

2nd Floor, Catholic Centre,

No. 108, Armenian Street,

Chennai - 600 001.

Mob:9840029865
9942036873

Email: chevananmohan@gmail.com

COUNSEL FOR 5tt RESPONDENT
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